
IN THE HIGH COURT OF JUDICATURE AT PATNA
CRIMINAL MISCELLANEOUS No.39332 of 2025

Arising Out of PS. Case No.-156 Year-2025 Thana- PAHARPUR District- East Champaran
======================================================
Madhav  @  Madho  Kumar  S/o  Late  Ashok  Sah  R/o  Village-  Turkauliya
Baswariya, P.S.- Turkauliya, District- East Champaran

...  ...  Petitioner
Versus

1. The State of Bihar

2. Saral Kunwar W/o Late RAmji Sah R/o Village- Siswa, Kanhi Tola, P.O.-
Siswa Bazar, P.S.- Paharpur, Distt.- East Champaran

...  ...  Opposite Parties
======================================================
Appearance :
For the Petitioner :  Mr. Khushi Awadh, Advocate
For the State :  Mr. Pradeep Narain Kumar, APP
For the Informant :  Mr. Sumit Kumar, Advocate

 Mr. Dhurendra Kumar, Advocate
======================================================
CORAM: HONOURABLE MR. JUSTICE SANDEEP KUMAR

ORAL ORDER

4 15-10-2025 Heard  learned  counsel  for  the  petitioner  and

learned APP appearing on behalf of the State.

2. This  application  for  grant  of  regular  bail

arises out of Paharpur P.S. Case No.156 of 2025 registered for

the offence punishable under sections 64, 352, 351(3) and 3(5)

of the B.N.S., 2023 and under section 4 of the POCSO Act. 

3. The petitioner is accused of committing rape

with a minor girl. He is in custody since 30.03.2025. 

4. Learned  counsel  for  the  informant  submits

that the trial has started and in the trial the informant and the

victim have already been examined and they have supported the

prosecution case. 
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5. Considering the aforesaid facts and also the

law laid down by the Hon’ble Supreme Court in the case of X

vs. State of Rajasthan and Anr. reported in 2024 SCC OnLine

SC  3539,  I  am  not  inclined  to  grant  bail  to  the  petitioner.

Accordingly, this bail application is rejected. 
    

pawan/-

(Sandeep Kumar, J)
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